FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VIHAAN EXIMS COMPANY PRIVATE
LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor VIHAAN EXIMS COMPANY PRIVATE
LIMITED
2. Date of incorporation of corporate debtor 16/07/2009
3. | Authority under which corporate debtor is | ROC-Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | CIN: U51909DL2009PTC192273
Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered office: 115-116, D Mall, A-1, Wazirpur
office (if any) of corporate debtor District Centre, Netaji Subhash Place, New Delhi-
110034
6. Insolvency commencement date in respect of | 23 October, 2024 (Copy of order received on 28™
corporate debtor October, 2024)
7. Estimated date of closure of insolvency | 215t April, 2025 (180" day from the date of
resolution process Commencement of Insolvency Resolution Process)
8. Name and registration number of the insolvency | Name: Umesh Gupta
professional acting as interim resolution
professional Regd. No.: IBBI/IPA-001/1P-P00848/2017-
2018/11431
0. Address and e-mail of the interim resolution | Address: Ground Floor ,221-A/19, Onkar Nagar B,
professional, as registered with the Board Tri Nagar, North West, National Capital Territory of
Delhi ,110035
Email: - umesh@vamindia.in
10. | Address and e-mail to be wused for | Immaculate Resolution Professionals Private
correspondence with the interim resolution | Limited, Unit No. 112, First Floor, Tower-A,
professional Spazedge Commercial Complex, Sector-47, Sohna
Road, Gurgaon-122018
Email Id: ibc.vihaanexims@gmail.com
11. | Last date for submission of claims 11" November, 2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and NA

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench (Court-11)
has ordered the commencement of a corporate insolvency resolution process of the VIHAAN
EXIMS COMPANY PRIVATE LIMITED on 23" October, 2024.



mailto:umesh@vamindia.in

The creditors of VIHAAN EXIMS COMPANY PRIVATE LIMITED, are hereby called
upon to submit their claims with proof on or before 11" November, 2024 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

.

Umesh Gupta

Interim Resolution Professional

For M/s Vihaan Exims Company Private Limited
Reg. No.: IBBI/IPA-001/1P-P00848/2017-2018/11431
AFA Valid upto: 30.10.2024

Place: New Delhi
Date: 28™ October, 2024



"
1  FifE &R & T fre ofiermn woed unple Brires
:  wiRe # PerE W AR | 1807 2009

3 | Wl fred o SRiRe faR | snereh fed
P et & | | I

" ﬁ CREL E:H‘-E qu‘r #ryrhre; US 1909 DLI0ITPTCO192 273
I Iﬂhﬁ.‘l TEE

B | phRe T E qﬂ'@ T e 1r-'h§1=h' WIS WiE—1186, 81 ST - g
wa FEb ol B2 2 = o Firon b, e apama =ta o fRveh- 10004

&  FRUAT IR & WA 4 REE |23 :w;;;.u{ zopd4 T of nR zBoyUENY Zogd
WRY 2 W R AL L

¥ 'ﬁn?rn e gEF & dF g9 |2 wie xes Frafeerre wumm i T i
m 1 orir o 1EEi (6

B o T iR & W0 8 | em s o

E.]

T W Pawn e am dr | il e

AT Ha EEFEETPA-00 1/ IP-POOS 48,201 7-201 % 11431
8 96 F "R g daRm e TR, Z1-v/ 19wy e @ B awy
e &1 v o aifay i omnarh a Tl qqo0as

,"E"’l'-:i: umaeshid vamindia.in

0 giafn FAAE R % WY TR bt tafregree AEbIneEn anede faiew e s

% for awy B wF T 112w ma, dw-u, dee il g
s, P e -
gty Ffe HUTT—4T,  FET OTE TEEY —1zz018
¥ e Ak ﬂl-l'.'ﬁ]'hl.l:l;l:l':lﬁlﬁﬂlllilm

W a7h e wE A afem R |11 i 202
12 yafn FWEE TR g gheE | em

T 24 9 9-GR B F =E ({)

& a%a Al & @ O w7 A

3 srervbaw amm A & ww !m'i o |
vy &

"""{m}nﬂmﬂmﬂum ' | oy

T e 0 oweh f i el g o e Efmy Y [wel-T0) % 23 ameEy Dod o P
wWinws gl anete fefds o offre Tedwn wesr Wi e e m wvdy w2
e vfheey weh amie TRffts b et o o AR w10 o e oftefem 0d o defle
W RO 11 R od 1w Owet e W owR et BT e oot o i e ot
Pl b ) et ARl SRR e W i T R IRE RO R | ap e e
spffsie ¥ R AT T W SR g # el @ urd e we et A
BRI ORI ST WEE W W RS W
L —
i T
vt o e
fonf Frern oo oo i ffirte ot i
v, i freh WL e IBBLIP A-001TP-POODSIR 2017-2018/1 1431
famfe. 2e aEET 204 TrRY, 3102024 T 9

. Wed, 30 October 2824
.J'l;lﬁ?" https://epaper. jansatta.com/c/




FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of india
{Insolvency Resolution Process for Corporate Pevsons) Regulatlons, 2016)

FOE THE ATTENTION OF THE CREITORS OF VIHAAN EXIME COMPANY PRIVATE LIMITED
_—— RELEVANT PARTICULARS
1, Nama of corponaln debior mmmmmm
2 Datw of incoporatitn of corporale 160T/2009

m ISR SENS T———.
3. Authorty under which corparate debtar| ROC-Delhs

g mcarporsted egisted

4, |Comoeate dentiy Mo,/ Limsed Liabity CIN: U'.iWE'EI:I.EWEIPTEﬁEEH
. |dentificabion No. of Gorporate-deblor

5 lAosress of the registered office and Registered office. 115118, 0 Ml AL Weagipur
prncipal office (f any) of corporale District Centra. Netajl Subhash Placs, Mew Dathi-

_ (debter 0 e S
|6, Insobvency commencement dale ni 23 October, m:mmmmm
| reapact of conporate debior 1 26th October, 2624)
7. Estmated dateof chogure of insolvency 215t Apnl, 2025 (1808 day from the date of
resolubon process |Commencement of Insolvency  Resclubon
Procoss)

(6. Name and regesiration number of ha: Name: Uniesh Gupts

[insolvency professionat actng as Regd.Ne.:
Hmmqmmmhmmfmmnm] mmlmmmmwzw 201811431

19, "Bddress and e-mai of e interim Address: Ei-nuudleiiaﬁ."IEﬂnhu!MmB

resolubion professonal, as registemad | Tr Negar, Norih Wasi, Naton sl Capital Tarmsory of
1wt Ths Bioand et 130G2G,
Ermail: umeshvammdia.in
10, Address snd e-mad o be usad for immaculate Restlution Professionals Prvate
corrpapnndancds with the misnm Limded Uit No. 112, First Foor, Tower-A
Tesoiuton professional iapazedge  Comynercial. Complex, Sacior-d47,
i SohnaRoad, Gurgaon-122018
| Ermail Id: b vihaarexsmsEgreail com

11, | Lastdate for submission of claims {118 Nowspmibar, 2024

12, |Classes of crediors, il any, undar MA
clzise (b)) of sub-section @A) of
section 21, ascerianed by the inbetim
| ressolubion professional

113 [Namas of naolvency Prafesonis NA

|Ifentifad Io act g5 Authorszed
'Regrasantatve of creditors & class
| [Theae namies for sach class)

14, (@) Redgvint Forms and TMA
(b} Details of suthorized
| regreseniplives are guallable at

Notcd = hisaby ghven sl e Natosal Compary Law Trbunal, Chandiges Bench (Sonriill has
Drered e pommBnenemEnt of & Coporas mEnheency resoilBan procets of He VEHAAN EXINS
COMPARY PRIVATE LIMITED on 23rd Dcinber, H24.

The creddars of VIHAAN EXINS COMPANY PRIVATE LIMITED, are hereby catad upon o submd their
claera with prool an or belarg 11 th Nowemibe, 300 & e | et ek o prolsasionas] al B adchess
srarianed against entry Mo, 10

The financiai cradiors shall sebmit frer clama with proo! by elactrors: means only. Al offuer cradions
Eriily Sl e i wih proad in peron By post o by shecinonic maand
Bubmission of fxise or misleading proafs of caim shall altract penaltees.

For Mis Vinaan Exims Company Private Limited
Piace: Bew Delhi Rag. Ma.: BELFRA-DD AP POTESR20TT- 201811401
Date: 78th October, 2024 AFA Valid upto: 30,10.7024

ch

FINANCIAL EXPRESS [/ed: 30 October 2024 %

READ TO LEAD https /fepaper.financiale



